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Orders of the Tribunal

Learned Counsel appearing for the appellants
submits that he had already moved the CGWA for no
objection.

However, learned Counsel appearing for

CGWA submits that no application in the given format
is submitted by the appellant.

Learned Counsel

appearing for the appellant submits that the format
which has been prescribed is only for the new
industries and not for the existing industries and the
CGWA will have to come out with the necessary format
for an application seeking no objection to abstract
ground water by notifying guidelines governing the
entire process of granting permissions to the existing
industries.
Learned Counsel appearing for the CGWA invited
our attention to the order dated 15.04.2015 passed in
Krishankant Singh Vs. Devaria Paper Limited and other
connected matters Original Application No. 204 of 2014

and others, he pointed out that the directions were
given to the CGWA that it would be obligatory upon it to
ensure that any person operating tubewell or any
means to extract ground water should obtain its
permission and should operate the same subject to law
in force.

It makes its incumbent upon the CGWA to

duly notify the guidelines and prescribe the format for
obtaining

their

no

objection

for

continuation

of

extraction of ground water in the existing units.
Learned Counsel appearing for CGWA submits
that steps would be taken expeditiously for notifying the
guidelines and for prescribing format of the application
for obtaining no objection for abstraction of ground
water for existing units.
In the meanwhile, the UPPCB and CPCB shall
jointly verify the correctness of water user ratio given for
the years 2002 to 2014 at page-10 of the appeal from
the record of water consumption and effluent discharge
for the said years and further also to verify the present
actual water consumption and actual effluent discharge
at the optimum capacity and submit its findings.
Registrar to communicate this order to CPCB.
List the matter on 7th July, 2015.
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